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This appeal has been filed by the Revenue and the amount involved 

herein is Rs.3,75,665/- pertaining to differential duty.  Since the amount 

involved is much below the threshold limit, therefore, in view of the New 

Litigation Policy dated 02.11.2023, the appeal filed by the Revenue is 

dismissed. 
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2. Cross-objection filed by the Respondent also stands disposed of.  

 

(Dictated and pronounced in open court)  

 

              (Ajay Sharma) 
              Member (Judicial) 

 
 
 

(M.M. Parthiban) 
Member (Technical) 

 
 
 

Sinha 

 
 
 
 
 


